
C e n tra l A d m in sstx ative  T rib u n a l Ludcnow Bench Lucknow. 
O rig in a l A p p lic a tio n  No; 96/2004*
Lucknow, th is  the day o f Ju n e  2004,

HON'BLE SH RI S«P . ARYA MEMBER(a )

!

1* L iy a q a t A l i  S/o S r i  K^am  A l i  R/o O v il l .  Bhairaro P u r,
Po sse ss io n . Baundera D is t r ic t  Gonda.i '

I I

2* Ite v i P rasad  S/o  S r i  A n irud h  Prasad  R/o V i l l .  and Po . 
A yar D is t r ic t  Gonda.

I

♦ ...A p p lic a n ts .

' I
BY Advocate : S h r i Manoj Krnnar M ish ra .

VSRSUS

L* Un ion o f In d ia , throughi G.M . (N .E .R . )  Gorakhpur

2, D iv is io n a l • R a ilw a y  Manager, N .E . R a ilw a y  Ashok Marg 
Lucknow.

i
....R e s p o n d e n ts .

BY A d vocate :S h r i V .P .  S r iv a s ta v a  fo r S-hri A rv in d  Kumar.

ORDER

Y s m i  s .p . ARYA MEMBER(A)

In  pu rsuance o f th e  n o t if ic a t io n  dated  23 .9 .97/ 

sc re e n in g  wd̂ s h e ld  andj by o rd e r dated  1 4 .1 0 .9 8 , l i s t  o f

em panelled  | c a s u a l/ s u b s t itu te  lab o u rs  is su e d  (Annexure

1 ). The a p p lic a n t  No. [1 fin d ^  p la c e  amongst th e

em panelled  ca h d id a te s  a t  S .N o . 107. A nother n o t i f ic t io n

d ated  19.12.2003 issu e d  fo r  sc reen in g  t e s t  e n c lo s in g  a

l i s t  o f 295 b an d id a tes  in  w h ich  both o f th e  a p p lic a n tsi '
d id  no t f in d  p la c e . The r e s u lt s  o f empanelment dated

14.10 .98  was c a n c e lle d  on [3.2.2004 by o f f ic e  o rd e r No.

2095 (Annexur^ No. C R f l ) .  The r e s u lt s  o f the

screening/ernpanelm ent o f s u b s t itu te s  waS» d e c lra re d
^ ide n o t if ic a t io f l  dated; 3 .2 .2004 in  w h ich  th e  a p p lic a n ts



d id  no t f in d  p la c e . F e e lin g  ag g rie ve d  by non in c lu s io n
I  I■of t h e ir  names in  th e  em panelled  c a n d id a te s , a p p lic a n ts  by 

t h is  O .A . seek fo r  q u ash iJg  o f th e  r e s u lt  o f th e  sc re e n in g
I j  l i A u e .  ^  ^
o f ie d  on 3.2|.2004 and a ls o  p rayed  fo r  d ir e c t io n  to

p p o s ite  p a r t ie s  to  p rep a re  a fre s h  l i s t  fo r  sc reen in g  

and c o n s id e r th e  names o f |:he a p p lic n ts  on th e  b a s is  o f 

t h e ir  s e n io r it y ]

1. I t  wis not o n ly  a p p lic a n t  No. 1 who was not

ip p o in te d  on Lhe r e s u lt  d e c la re d  on 14.10 .98  but 207 

o th e rs  who haVe found p la c e  in  th a t  s e le c t  l i s t /  have 

n o t been a p p o iite d . Now t i e  r e s u lt s  have been c a n c e lle d  

because o f c e rb a in  i r r i g u l i r i t i e s  found in  th e  s c re e n in g .
j

d e c la re d  was no t f i n a l .  Once i t  was found 

r i t i e s  tha|t th e re  w ere i r r e g u la r i t ie s  i>u, fU S(

he r e s u lt  

by th e  authc 

::a n c e lla t io n  o f

lu

T s
r e s u lt  J  w i :hou-t — any v a l i-d---ge-a-oon y. cannot

3e in te r fe r e d  with.UA- cxbscw^
j

3. In  th e  co u n te r r e p ly ,  i t  has been s ta te d  by
1I V'

:he respondents th a t  a p p lic a n ts  a p p lie d  and

p a r t ic ip a te d  in  th e  s c re e n in g  t e s t  h e ld  in  pursuance o f

j:he notificatic 
rlaim for their placement 
regular appointment. Once | 

5pportunity to

n dated  19 .12 .2003 . They have no r ig h t  to  

in  th e  p an e l recommended fo r  

th e y  have been g iven  th e

p a r t ic ip a te  in  th e  s c re e n in g , th e y  cannot
I

h a lle n g e  sc re e n in g  t e S t  and r e s u lt s  th e re o f . The

a p p lic a n ts  ha^e no t s p e c ij f ic a lly  den ied  th e  same in  t h e ir

R e jo in d e r R e p ly .

4. Counsel fo r  t lie  a p p lic a n ts  has r e l ie d

th e  c e r t i f i c t e  is su e d  by th e  S ta t io n  Su p e rin te n d e n t

4 .2 .2004 s t a t in  

2 r e s p e c t iv e l

on

on

t h is  c e r t i f i c a t e  re fe r re d

th a t  w orking  days o f a p p lic a n ts  No. 1 and 

4078 d[ays and 2475 d ays . However, 

to  a n o t i f ic t io n  dated  

19.12.2002 no t 19 .12 .2003 .

5. The j co u n se l fo r  th e  respond en ts r e l ie s  ' on

Annexure 1 and j 2 o f th e  Supp lem entary C ounter R ep ly  where
j

th e  a p p lic a n ts i have d e c la re d  t h e ir  w ork ing  d ays . I t  is

s ta te d  by th e  

had no t worked 

W

respondents th a t  f in d in g  th a t  a p p lic a n ts
'I

2760 d ays , th e y  w ere no t e n t it le d  fo r



empanelment as none o f th  g e n e ra l c a te g o ry  ca n d id a te  has

been em panelled  who has worked le s s  than  2760 d ays . The
Vfio ^

f  w orking  days /, on th e  b a s is  o f re co rd se r it if» c d L to n  

a v a ila b le  w it t them . The c la im  o f th e  respondents tfaat

to  th e  w ork ing  days does no t stan d  e s ta b lis h e d . The

c e r t i f i c a t e  is su e d  by S ta t io n  S u p e rin te n d e n t, NER, Lucknow 

n . i t s e l f  s ta te s  th a t  th e  A tten d an ce  R e g is te r  o f y e a rs  

: 986-2002 a re  ijseized and th e re fo re , v e r i f ic t io n  cannot be 

done a t  h is  le v e l .  D e c la ra t io n  o f th e  a p p lic a n t  would no t
I

e n t it le d ^  themj to  be co n s id e red  fo r  em panelm ent. The 

i'espondents s ta te s  th a t  o n ly  1620 days w ere found

r e r if ie d  in  re s p e c t o f a p p lic a n t  No. 1 and 1214 days in
1

î’e sp e c t o f a p p lic a n t  No. 2. Even i f  th e  days fo r  w h ich
I

re co rd s  w ere no t a v a ila b le  a re  in c lu d e d , th e  a p p lic a n t

70uld no t b

em panelm ent. The 

re s p e c t o f th e  a p p lic a n t

a p p lic a n t  No. 2. T h is  t o t a ls

e e l ig ib le  fo r  c o n s id e ra tio n  fo r

non v e r if ie d  days a re  s a id  to  be 760 in  

N o .l and 663 in  re s p e c t o f

to  2380 and 18^7 in  re s p e c t

o f th e  a p p lic a n ts  r e s p e c t iv e ly .  T h is  being  le s s  then  2760 

[a y s , th e  a p p lic a n ts  co u ld  no t be em panelled .
rUjojf- cA»>se»ovy\|;vva-H©u Y)‘iQi4  ̂ bee.Y) m a td JL^  ua M-

In  v ie w  o f th e  above d is c u s s io n , I  f in d  no m e rit

Ln th e  O .A . I t  i s  d ism isse d .! No c o s t .

flLS/-

(S .P .A r y a )  
Member (A )


